@N THE SUPREME COURT OF | NDI A
CRIM NAL ORI G NAL JURI SDI CTI ON
TRANSFER PETI TION (CRI M NAL) NO 103 OF 2012

REKHA DEVI ... Petitioner
VERSUS

PRAMCD KUMAR Tl WARI ... Respondent
ORDER

The i nst ant petition is filed seeki ng transfer of

Crim nal M scel | aneous Case No. 15 of 2011 titled as &#39; Rekha
Devi V. Pr anod Kumar Ti war i &#39; pendi ng before t he Court of
ACIM Court-22, Rai Bareilly, Utar Pradesh to the conpetent

Court having jurisdiction at District Court, Chandigarh.

Nobody has put in appear ance on behal f of t he
respondent though service of notice is conplete.
Havi ng heard | ear ned counsel for t he petitioner and

havi ng consi dered the facts and circunstances of the case, we

deem it fit and pr oper to allow the transfer petition.
Accordingly, Crim nal M scel | aneous Case No. 15 of 2011
titled as &*#39; Rekha Devi V. Pranmod Kurmar Tiwari &#39; pendi ng before
the Court of ACIM Court-22, Rai Bareilly, Utar Pradesh, is

or der ed to be transferred to t he Court of District Judge,
District Court, Chandigarh, who nmay decide the case or assign

it to a Court of conpetent jurisdiction.

Let t he records of t he case be transferred to the
concerned Court wi thout del ay.

The transfer petition stands all owed.

........................ . J.

[ AK SIKR ]

........................ , J.

[ N V. RAVANA ]

New Del hi ;

Sept ember 27, 2016.

| TEM NO. 6 COURT NO. 10 SECTI ON XVI A

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Transfer Petition (Criminal) No. 103/2012
REKHA DEVI Petitioner(s)
VERSUS

PRAMOD KUVAR Tl WARI Respondent ( s)
(Wth appln. (s) for stay and office report)
Date : 27/09/2016 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE A. K. SIKRI

HON&#39; BLE MR. JUSTI CE N. V. RAMANA
Petitioner(s)
Ram Nar esh Yadav, Adv.
Suni| K. Sharma, Adv.
Bar aj esh Pandey, Adv.

SS=d

For Respondent (s)

UPON hearing the counsel the Court nade the follow ng

ORDER
Nobody has put in appear ance on behal f of t he
respondent though service of notice is conplete.
The transfer petition st ands al | owed in terns of t he

si gned order.

(N dhi Ahuja) (Tapan Kr. Chakraborty)
Court Master Court Master
[ Signed order is placed on the file.]



